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CENTRAL A cn IK'I STRAir'iE TRIBUNAL

PRINCIPAL bench

NEU DELHI •

C.A./t.A.No. 2878/91 /19 Decided on
5.8.96

P.N.Mathur _

(By Shri A.K.B^era

UERSUS

U.O.I. & Ors

(By Shri

APPLICANT(5)

Ad\X3 c^t e)

RESPON DENTS

Adv/o c^te)

CD RAI^

THE HON'BLE SHRI S.R. ADIGE, MEMBER (A)

THE HON'BLE DR. A- VEDAVALLI, MEMBER .J/

1. To be referred to the Reporter or not? Yes

2, ijhether to be circulated to other Benches
of the Tribunal ? No

(S.R. MDIg/}
Member (A)



^ CENTRAL ADMINISTRATING TRIBUNAL aINCIB^L BENCH,
^ new DELHI.

Q.A.NQ.2a78/Ql f.

New Delhi: Dated: the ^ day of
HON'BIE MR.S JI.ADIGE,MEMBEr(A).
HDN'BIE nR.A.\GDAVALLI, MEM®R(J)»

P.N.Mathur,
S/o Shri J»N»Mathur,
aged ^out 41 years.
House No/1 Type-II,
Central Cattle Breeding Farm,

Ettianrod Road,Distt,Gurat(Gujarat) Applicantjf
By Advocates Shri A,K,'BehBra#^

f VhrsuS

Union of India through

Min5s?ry^&f Agricultu^,
Departsaent of Aniaal Hisbandry *
Dairying, Krishi Bhawan,
New Delhi,

2# Director,
Central Cattle Breeding Fara,^
Dham Road.Distt.Surat (Gujrat)

3, Deputy Registrar!
Central Herd Registration- .DIF Colony,Rohtak(Haryana^ Respondents.

^ 64one appeared for respondents)
MGMBig

RY PDN'BIE >^.S.R.APTifG^MEMBER(A).—

In this application dated 2.12.91 Shri

P.N,Mathur,UDC has impugned the order dated

22.110.^91 relieving him from the post of tCC in
the Central Cattle Breeding Farm, Dhamrod.Distt.l
Surat (Gujarat) to join the post of Computor Clerk

in his parent office at Central Herd Registration
Scheme , Rohtak.
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2» No reply has been filed by Respondents

till date, althodgh notice had been served on

the respondentsil None appeared for respondents

when the case was called out. Shri Be her a

appeared for applicant and was heard.

3, we accordingly dispose of this OA with

a direction to the respondents that in the

event the applicant makes a self -contained

representation to them within a month of receipt

of a copy of this order, the respondents will

consider the same and dispose of that representation

by a detailed , speaking and reasoned order

within 3 months of the receipt of that representation,

in accordance with law, under intimatimi to the

applic antj

4. This OA is disposed of accordingly*

No costs I

]R.A.VEDAVALLI ) ( Sjl.AM^y
member?!) member(a)
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